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eTendering System Government of NCT of Delhi ( Page 1 of 3
- eTendering System Government of NCT of Delhi
halidd ' Tender Details ,
= FIUETS ‘ Date : 15-Sep-2021 04:57 PM
= Print
Basic Details
Organisation Chain Delhi Urban Shelter Improvement Board||Engineering Department| |SE-II||DD-IV
Tender Reference
Number NIT No. 03/EEC-11/DUSIB/2021-22 -
Tender ID 2021_DUSIB_208358_1 : e
Tender Type Open Tender Form of contract Percentage
Tender Category Works No. of Covers 2
General Technical No ItemWise Technical No ‘ T
Evaluation Allowed Evaluation Allowed -
Payment Mode Offline IBso lgultl Currency AIIowedyFor No
Is Multi Currency i
Allowed For Fee No Allow Two Stage Bidding No
Payment Instruments Cover Details, No. Of Covers - 2
Offline’s Nolf 3
'19S.Nollnstrument Type v Cover | cover Document Type Description
1 |RTGS No
2 |ecs : i) Scanned
copy of the
certificate
1 Fee/PreQual/Technical{.pdf w.r.t.
’ deposition of
earnest
money.
if) Scanned
copy of GST
Number as
issued by
-pdf competent
authority
towards GST
registration.
iii) Scanned
copy of valid
registration
pdf :ﬁ;tiﬁcate of
department
registered
with,
iv) Scanned
copy of PAN
.pdf card issued by
income tax
department.
v) Scanned
copy of two
UNDERTAKING
contained in
. -pdf bid documents
(As per
applicability)
separately for
https://govtprocurement.delhi.gov.in/nicgep/app?component=%24DirectLink&page=Publ... 15/09/2021
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eTendering System Government of NCT of Delhi g _ Page 2 of 3
[2- |Finance ' J.xis IBOQ
Tender Fee Details, [Total Fee in ¥ * - 500] ] EMD Fee Details
Tender Fee in ¥ 500 , EMD Amount in ¥ (88,320 |EMD through No
ble T As Fee Payable At  |As BG/ST or EMD
Fee Payable To NITper ‘ee Payable . I_I!)er Exemption Allowed
Tender Fee No EMD Fee Type fixed EMD Percentage NA
Exemption o EMD Payable To As per |EMD Payable At As per
Allowed ) NIT NIT

Click to view modification history

Work /Item(s)

Title GIA to DUSIB existing Infrastructure

Work Description Construction of Boundary wall for LSC at A-Block, JIR Colony Jahangirpuri

Pre Qualification Construction of Boundary wall for LSC at A-Block, JJR Colony Jahangirpuri

Details : T

Independent External |NA r
Monitor/Remarks

Show Tender Value in |Yes
Public Domain

Tender Value in T 44,15,709 Product Category Civil  |Sub category NA

) } Works :
Contract Type Tender Bid Validity(Days) 60 Period Of Work(Days) |270
Location LSC at A-Block, JJR Pincode 110033| Pre Bid Meeting Place |NA

Colony Jahangirpuri

Pre Bid Meeting NA Pre Bid Meeting Date |[NA Bid Opening Place Office of Executive
Address Engineer C-11
Shouid Allow NDA No Allow Preferential No
Tender Bidder

Critical Dates _
Publish Date 15-Sep-2021 06:00 PM  |Bid Opening Date 28-Sep-2021 03:30 PM

Document Download / Sale Start |15-Sep-2021 06:00 PM |Document Download / Sale End  |28-Sep-2021 03:00 PM
Date Date

Clarification Start Date NA Clarification End Date NA .
Bid Submission Start Date 15-Sep-2021 06:00 PM  |Bid Submission End Date 28-Sep-2021 03:00 PM

Tender Documents

INIT
. - Document
Document | S.No|Document Name Description Size (in KB)
1 Tendernotice_1.pdf NIT 296.21
Work Item
Documents [|S.No;Document Type Document Name Description IS):; :u(in:‘ eEtB)
1 BOQ BOQ_265934.xls BOQ - 276.50
2 Tender Documents ‘Work-Items.pdf Work items 52.92
3 Tender Documents DNIT-2016.pdf Tender document 1448.79

Bid Openers List
S.No “|Bid Opener Login Id Bid Opener Name ) Certificate Name
1. ksingh.delhishelter@gmail.com Kanwar Singh KANWAR SINGH

https://govtprocurement.delhi.gov.in/nicgep/app?component=%24DirectLink&page=Publ... 15/09/2021




eTeindering System Government of NCT of Delhi _ Page 3 of 3
2. njuvivekrana@gmail.com Anju Rana . IANJU RANA
3. rajinder.bansal80@gmail.com Rajinder Bansal ) [RAJINDER BANSAL

Tender Properties

Auto Tendering No : Show Technical bid status Yes
Process allowed

Show Finance bid Yes Show Bids Details Yes
status -

BoQ Comparative Chart  iNormal ‘ BoQ Compartive chart decimal places |2
model

BoQ Comparative Chart  |L © [Form Based BoQ ) No
Rank Type )

Tender Inviting Authority

Name . Executive Engineer C-11
Address Rana Pratap Bagh, Delhi-110007

Tender Creator Details

Created By Rajinder Bansal
Designation EE ]
{Created Date - |15-Sep-2021 12:43 PM

https://govtprocurement.delhi.gov.in/nicgep/app?component=%24DirectLink&page=Publ... 15/09/2021
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DUSIB Land Pockets in Assembly constituency on which encraochment exist

192

‘ w_ooxyo. .E:m:m: _uc;:. m.:m;

193

196

H-2 Block, Guijrati Schogl-|

194

197

H-2 Block Gujrati School Part-
I, Jahangir Puri

195

198

H-Block Jhangir Puri

196

199

-4 Block, Gujrati School

199

202

A-Block Jhangir Puri

Chandni Chowk
(1)
11484/ Chandni Chowk
(1)
11752|Chandni Chowk
()]
19052|Chandni Chowk
(1)
1576|Chandni Chowk
(1)
8348|Chandni Chowk
(1)
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T » _Government of NCT of Dethi : - )
o . Department of Urban Development "
o' Level, C-Wing, Delhi Secretariat 21 g oA -~ ﬁ%
|.P. Estate, New Delhi-110002 s
F.No.730(7)/UD/BSUP2016/ CD No. 021366111/ 3074 -4 Dated: /f 11212017
. ORDER

In pursuance of the provision of sub-section (1) of Section 10 of the Delhi Urkan
Shelter Improvement Board (DUSIB) Act, 2010 (The Delhi Act 07 of 2010), the Delhi
Urban Shelter Improvement Board in its 16" Meeting on 11.04.2016 approved the Delhi
Slum Rehabilitation and Relocation Policy-2015. The Council of Ministers, Government
of National Capital Territory of Delhi, vide Cabinet Decision No.2384 dated 08.07.2016
has approved the Delhi Slum and Jhuggi Jhopri Relocation and Rehabilitation Policy,
2015 and subsequently modified the same vide Cabinet Decision No.2482 dated
20.08.2017.

The Hon'ble Lt. Governor, Government of National Capital Territory of Delhi, has
approved the said Delhi Slum and Jhuggi Jhopri Relocation and Rehabilitation Policy,
2015, which will supersede all previous guidelines of this Government in this matter and
modifications thereof. It will also be applicable in all such cases where relocation of
slum and Jhuggi Jhopri dwellers has already been done as per this policy.

This Order is issued in supersession of Order F.No.730(7)/UD/BSUP{2018/CD
No.021386111/3002-10 dated 07.12,2017. -

Delhi Slum and Jhuggi Jhopri Rehabilitation and Relocation Paolicy, 2015 (PART-A)
1. This policy is based on the following principles:

) The people living in jhuggis perform critical economic activities in Delhi
like drivers, vegetable vendors, maid servants, auto and taxi drivers, eic.
ii) In the past, adeguate housing was not planned for these people in

middfe or upper ctass areas, to which they provide services. As a result,

a number of jhuggi bastis mushroomed alt over Delhi close ta the areas,

where they provide services.

(il They have encroached upon the lands on which they live.
{iv) The decisions of the Hon'ble Supreme Court of India in Chameli Singh

Vs. State of UP [1998 (2) SCC 549] and in Shantistar Builders Vs. N.K.

Toitame, [1990 (1} SCC 520] and numerous other judgments have laid

down that the right 1o life is not a right to mere animal existence and that

the right to housing is a Fundamental Right. Going further, in

Ahmedabad Municipa!l Corporation Vs. Nawab Khan Gulab Khan, [1897 -~

{11} SCC 123], the Supreme Court held that even poverty stricken

persons on public lands have a Fundamental Right to housing. The Court -

lzid down that when stum dwellers have been at a place for some time, it

is the duty of the Government to make schemes for housing the jhuggi

dwellers. In the most recent decision of the Chief Justice’s Bench in the

Delhi High Court in Sudama Singh Vs. Government of Delhi [188 (2010}

DLT 218], the Court refemed fo the provisions of the Delhi Master Plan

and emphasised in-situ rehabilitation. it is only in the extra ordinary

situation, when in-situ rehabilitation is not possible, then only,
rehabilitation by relocation is to be done. The nermal rule is in-situ up-

gradation and re-development. y
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v The recent Supreme Court decision in Gainda Ram Vs. Municipal
Corporation of Delhi, [2010(10) SCC 715] reiterates that hawkers have a
fundamental right to hawk. It is, therefore, clear that the poor, who come
to the city for work, must reside reascnably close to their place of work.
Even apart from the legal aspect, studies have shown that resettiement
at far way places invariably force the poor to retum to their informal
housing arrangements close to their place of wark.

{vi} Govemnment of National Capital Territory of Delhi recognizes that the
habitat ang environment in which Jhuggi Jhopri Bastis exist is often dirty,
unfit for human habitation and unhygienic both far the inhabitants living in
that area as well as for the people living in surounding areas.

{vii) Government of National Capital Territory of Delhi, therefore, wishes to
put in place and implement this policy to house the poor in a permanent
and humane manner; at the same time, clear lands for specific public
projects and roads etc.

2. Keeping the above principles in mind, Govemment of National Capitat Teritory of
Delhi announces the following policy for rehabilitation and relocation of Jhuggi
Jhapri basti.

{a) Nodal Agency

The Delhi Urban Shelter Improvement Board (DUSIB) will be the Nodal
Agency for relocation/rehabilitation of Jhuggi Jhopri bastis in respect of the
lands belonging to MCD and Delhi Government and its Department/Agencies.
tn case of Jhuggi Jhopri colonies existing in lands belonging to Central
Government/Agencies like Railways, Delhi Development Authority, Land &
Development Office, Delhi Cantonment Board, New Dethi Municipal Council,
etc. the respeclive agency may either carry out the relocation/rehabilitation
themselves as per the policy of the Delhi Govemment or may entrust the job to
the DUSIB:

Provided that, the Agencies while doing relocation rehabilitation/in-situ
redevelopment of the dwellers of Jhuggi Jhopri Bastis must ensure that the
methodology. benefits and provisions adopted in such tasks are in conformity
with the guidelines of Pradhan Mantri Awas Yojna and provisions which have
been notified by the Central Government from time to time

{i Who is aligible for rehabilltation or relocation

Jhuggi Jhopri Bastis which have come up before 01.01.2006 shall not be
removed {as per National Capital Territory of Delhi Laws (Special
Provisions) Second Act, 2011} without providing them alternate housing.
Jhuggis which have come up in such Jhuggi Jhopri Bastis before
01.01.2015 shall not be demolished without providing alternate housing;
(this is in supersession of the earlier cut-off date of 04.06.2009 as
nofified in the guidelines of 2013)

{iy ~ No new jhuggis to be allowed in Delhi

Govemment of National Capital Territory of Delhi shall ensure that no
riew jhuggi comes up after 01.01.2015. If any jhuggi comes up after this
date, the same shall inmediately be removed without providing them any

L
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alternate housing. Government of National Capital Territory of Delhi will
use the following methads to ensure that no new jhuggis come up:

a. Government of National Capital Territory of Delhi has started
procuring satellite maps every three months to keep an eye on
any new constructions. New illegal constructions would be
removed immediately.

b. Govermnment of Nationat Capital Territory of Delhi is willing to do
joint inspections with land owning agencies at regular intervals
and any fresh jhuggis would be removed immediately.

o. Government of National Capital Territory of Delhi would enroll
volunteers from Jhuggi Jhopri Bastis, who will act for the
Government and would inform Government if any fresh jhuggi
comes up in any area.

{iii) In-situ rehabilitation

Delhi Urban Shelter Improvement Board shall provide alternate
accommodation to those living in Jhuggi Jhopri Bastis, either on the
same land or in the vicinity within a radius of five kilometers. In case of
exceptional circumstances, it can even go beyond five kilometers with
prior approval of the Board. The terms and conditions at which altemate
accommodation will be provided and the eligibility conditions are being
separately notified.

{iv) In-situ Rehahilitation of Jhuggi Jhoprl Bastis on lands belonging to
other Land Qwning Agencies

i.  Delhi Urban Shelter Improvemment Board is willing to take over any
Jhuggi Jhopri Basti on the model of Kathputli Colony from any
land owning agency in Delhi for in-situ re-developments on the
same ferms and conditions on which Delthi Development Authority
has given Kathputli Coleny slum rehabilitation project to a private
builder. Therefore, each land owning agency may make a list of all
such basfis which they are willing to hand over to Delhi Urban
Shelter Improvement Board on these terms.

ii. For the balance bastis;-

Master Plan of Delhi 2021 envisages that for in-situ rehabilitation of
Jhuggi Jhopri Bastis, a maximum of 40% land ¢an be used as a
resource and minimum of 80% of land has to be used for in-situ
redevelopment to rehabilitate Jhuggi Jhopri dwellers. Delhi Urban
Sheiter Improvement Board will prepare a scheme of rehabilitation
of any Jhuggi Jhopri Basti and use such portion of land which is
required for rehabilitation of Jhuggi Jhopri Dwellers depending upon
density of the said Basti and pass on the remaining portion of land
to the Land Owning Agency, which will have to bear the cost of
rehabilitation. The cost of rehabilitation would include the cost of
construction of dwelling units and cost of land in case, additional
land belanging to Dethi Urban Shelier improvement Board is used
for rehabilitation.
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. W Relocation in rare cases

Any Land Owning Agency will not demolish any Jhuggi Jhopri. Basti
which is eligible as per para 2(i) above unless:

1. there is any Court order

2. that basti has encroached a street, road, footpath, Railway
safety zone, or a park

3. the encroached land is required by the fand owning agency for
specific public project as envisaged in The National Capital
Tertitory of Delhi Laws (Special Provisions) Second Act, 2011,
which is extremely urgent and can't wait.

In the circumsiances where the land owning agency brings the proposal
before Delhi Urban Shelter Improvement Board (DUSIB), and Delhi Urban
Shelter Improvement Board is satisfied and undertakes the demolition, the Delhi
Urban Sheiter Improvement Board {DUSIB) shall make all efforts to relocate the
jhuggis in that Jhuggi Jhopri Basti, clear the land and hand it over to land owning
agencies within next six months after the date of DUSIB resolution. In such
ecircumstances, the land owning agency shall pay such amounts to Delhi Urban
Shelter Improvement Board in advance, which meels: (i) Cost of construction of
alternative dwelling units, {ii) Cost of the land which will be on ‘Institutional Rate’
at which Delhi Urban Shelter Improvement Board has purchased the land,
(i) Cost of relocation. However, the beneficiary contribution as well as the
contribution made by the Government of India, if any, fowards the cost of
construction of dweliing units, wili be deducted from the aforementioned cost of
rehabilitation.

This provision will come into effect only when Ceniral Govermment
approaches Delhi Urban Shelter Improvement Board (DUSIB) for rehabilitation,
removat and relocation of jhuggi jhopri Basti. However, in this case also, the
provisions which have been notified by Central Government will prevail.

Rehabilltation work to be completed in five years —

Delhi Urban Shelter Improvement Board (DUSIB) hopes to complete this
task of rehabilitating alt Jhuggi Jhopri Bastis in Delhi in the next five years, if it
receives cooperation from all land owning agencies.

Delhi Slum and Jhuggi Jhopri Rehabllitation and Relocation Policy, 2015 (PART-B)

1. The eligibility criteria for allotment of alternative dwelling units to rehabilitate
and relocate Jhuggi Jhopri dwellers would be as under.

() = The Jhuggi Jhopri dweller must be a citizen of India and not less than
18 years of age;

{ii) The Jhuggi Jhopri basti in which the Jhuggi Jhopri dwellers are
residing must be in existence prior to 01.01.2008. However, the cut-
off date of residing in the jhuggi for becoming eligible for
rehabilitation shall be 01.01.2015 (this is in supersession of the
earlier cut-off date of 04.06.2009, as notified in the guidelines of

2013}, fk&/




(i)

()
v

(vi)
{vii)

(viif)

(ix)

x)

()

s Py

The name of Jhuggi Jhopri dweller must appear in at least one of the
voter lists of the years 2012, 2013, 2014 and 2015 (prior to
01.01.2015) and also in the year of survey, for the purpose of
rehabilitation;

The name of the Jhuggi Jhopri dweller must appear in the joint
survey conducted by the DUSIB and the Land Owning Agency;

The Jhuggi Jhopri dweller(s) will be subjected to bio-metric
authentication by Aadhar Card or bio-metric identification by other
mechanism;

Jhuggt Jhopri dweller must possess any one of the 12 documents
issued before 01.01.2015 as prescribed in the subsequent para;

The beneficiary family should not own a pucca house (an all-weather
dwelling unit) either in hisfher name or in the name of any member of
hisfher family in any part of India as per the guidelines of Pradhan
Mantrt Awas Yojana {(Urban} PMAY{U).

No dwelling unit shall be allotted if the jhuggi is used solely for
commercial purpose; -

In case, the jhuggi is being used for both residential and commercial
purpose, the Jhuggi Jhopri dweller can be considered for allotment of
one dwelling unit. In case, the ground floor of the jhuggi is being
used for commercial purpose and other flogrs for residential purpose
that will entitle the Jhuggi Jhopri dweller for one dwelling unit only;

If a different family, having separate Ration card issued prior to
01.01.2015, which fulfils all the other eligibility criteria is living on
upper floor, the same will also be considered for allotment of a
separate dwelling unit. (this is in supersession of the earlier notified
guidelines of 2013).

The ineligible Jhuggi Jhopri dwellers will be removed from the Jhuggi
Jhopri Basti at the time of its rehabilitation/relocation/ciearance of
Jhuggi Jhapri Basti.

2. As envisaged in Para 1{vi) above, the Jhuggi Jhopri dweller must possess
any one of the following documents issued before 01.01.2015 to become
eligible for the purpose of allotment of Dwelling Unit:

@®
@i)
(i)
()
W

{vi)
{vif)

Passport;

Ration Card with photograph;

Electricity bil!;

Driving License;

ldentity Card/Smart Card with photograph issued by State/Central
Govemment and/or its Autonomous Bodies/Agencies like PSU/Local
Bodies (except EPIC);

Pass book issued by Public Sector Banks/ Post Office with photograph;
SC/ST/OBC Certificate issued by the Competent Authority;

{vili) Pension document with photograph such as Ex-serviceman's Pension

(ix}
{x)

(xi)

Book, Pension Payment Order, Ex-serviceman widow/dependent’
certificate, old age pension order or widow pension order;

Freedom Fighter Identity Card with photograph;

Certificate of physically handicapped with photograph issued by the
Competent Authority;

Heaith Insurance Scheme Smart card with photograph (Ministry of

Labour scheme); %ﬁ/




6

(xii) Identity card with photograph issued in the name of the descendant(s)
of the slum dweller from a Govemment school or Cerlificate with - -
photograph issued by the Principal of a Government School mentioning
therein that the descendant(s) of the JJ dweller is/iwas the student of
the school.

3. Appellate Authority

{iy Delhi Urban Sheiter improvement Board will constitute an Appellate
Authority for redressal of the grievances related to determination of
eligibility for allotment of alternate dwelling unit for rehabilitation and
relpcation of JJ dwellers. The Appellate Authority will consisi of the
following:

(3} Retired Judge of the level of Additional District Judge ; -

(b) Retired civil servant of the level of Joint Secretary to Government
of India;

(c) An expert member to be nominated by the Chairperson of Dethi
Urban Shelter Improvement Board;

{d} Deputy Director of Dehhi Urban Sheiter Improvement Board {0 be
nominated by the Chief Executive Officer (DUSIB) - as Convener

{iy The terms and conditions of the Appellate Authority will be decided by
the Board separately.

(i) -Any Jhuggi Jhopri dweller feeling aggrieved by any order passed by an
officerf commitiee, authorized to determine eligibility of the Jhugyi
Jhopri dweller shall be entitled to file an appeal before the Appellate
Authority within a period of thirly days from the date of communication
of the impugned onder.

{iv) The Appeliate Authority may for good and sufficient reasons, entertain
an appeal filed beyond the peried of limitation provided under ¢lause
{iii} above.

{v} The Appellate Authority may confirm, revoke or reverse the order
appealed against and may pass such orders as it deems fit.

{(vi) Order passed in appeal by the Appellate Authority, duly accepted by the
Chief Executive Officer, Delhi Urban Shelter Improvement Board shall
be final.

4. Terms and conditions of Allotment of alternative Dwelling Unit

(i) The contribution of the beneficiary will be Rs.1,12,000/- (Rs. One Lakh
" Twelve Thousand) per dwelling unit having the carpet area of 25 sq.mir
(The contribution may slightly vary on case to case basis depending
upon the actual carpet area of the dwelling unit). - In addition, the
beneficiary will be required to pay an amount of Rs.30,000/- (Rs. Thirty
Thousand) at the time of the allotment of the dwelling unit, towards the

cost of maintenance for a period of five years. ‘
(i) The dwelling unit shall be allotted to the eligible Jhuggi Jhopri dweller
for a period of fen years on lease hold basis after which it will be
converted into free-hold as per the prevalent policy (this is in
supersession of the earlier leasehold period of fifteen years as notified

in the guidelines of 2013). V
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(i} Allotment will be made in the name of person{s) as provided under
PMAY (U} Scheme guidelines.

{iv) The allottee shall not sublet or part with possession of the dwelling unit,
by way of General Power of Attomey or any othar document. The Delhi
Urban Shelter Improvement Board will have the right to verify the
veracity of the original allottee through Bio-metric survey using Aadhar
data-base or otherwise. In case a different person {s)/family is found
living at the time of survey in the dwelling unit, the allotment/lease is
iiable to be cancelled and Delhi Urban Shelter improvement Board will
have the right to re-enter the dwelling unit.

(v) Delhi Urban Shelter Improvement Board may assist those beneficiaries
who are not able to arrange the contribution to avail loans from banks/
financial institutions including co-operative banks.

5. Maintenance of dwalling units after allotment

{) It has been observed that after allotment of dwelling units to Jhuggi
Jhopii dwellers for rehabilitation, the maintenance of the common
services in these colonies is not done properly by the occupants due to
ignorance, lack of knowledge to form associations and/or lack of funds
elc.

{iy Therefore, the Delhi Urban Shelter Improvement Board will maintain the
common services in these colonies for a period of five years after
allaiment.

(i} For this purpose, a Corpus in the form of “DUSIB Estate Management
Fund” will be created in Delhi Urban Shelter Improvement Board.

(iv) The allottees will have to contribute Rupees thirty thousand per dwelling
unit as maintenance charges which will be deposited in the above said
fund.

{v) The maintenance will include common areas [ike staircase, open
ground, water supply and electric supply systems.up to the dwelling
units; extemal services e.9. sewer lines, roads, street lights, drainage
and parks etc.

(viy Depending upon the requirement, Delhi Urban Shelter Improvement
Board may contribute in this fund from its own resources and attempt
will be made as far as possible to carry on the maintenance from the
interest earned from this fund.

{vil) In order to ensure that there are sufficient resources for maintenance of
these colonies, Delhi Urban Shelter Improvement Board will also
request the Government of National Capital Territory of Delhi to give
Grant-in-afd for this fund,

fviii) After five years, the maintenance will be transferred to the Residents
Welfare Associations which will be required to get registered as
Societics and work out their own mechanism for maintenance,

{ix) Delhi Urban Shelter Improvement Board may give grant in aid to the
Residents Welfare Associations/ Registered Societies of these colonigs
depending upon the requirement of the works to be done.

6. Chief Executive Officer, Delhi Urban Shelter Improvement Board is authotized
to approve the operational guidelines keeping in view the overall spirit of the

policy. LV
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This issues with the approval of the Lt. Governor of the National Capital Territory
of Delhi
{Raje%ﬂ}
‘ Deputy Secretary (UD)
F.No.730(7)/UD/BSUP/2016/ CD No.021366111/ 3oy ¢ ~24 Dated;/j /12/2017

Copy for information & necessary action ta:

1.

CEO (DUSIB}, Punarwas Bhawan, |.P. Estate, New Delhi.

Copy for infarmation to:

So AW

;N

Pr. Secretary to Hon'ble Lt. Govemor, Raj Niwas Marg, Delhi-54.

Advisor to Hon’ble Ghief Minister Delhi,

Secretary to Hon’ble Minister for Urban Development, GNCTD.

Secretary, Ministry of Housing and Urban Affairs, Govt. of india, Nirman Bhawan,
New Delhi. :
Vice-Chairman, DDA, Vikas Sadan, INA, New Delhi,

Al Pr. Secretaries/Secretaries/HODs of GNCTD/Local Bodies/Autonomous
Bedies.

S0 to Chief Secretary, Delhi,

. PAto Pr. Secretary (UD) | L/

- (Rajesh Ranjan)
Deputy Secretary (UD)




